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solution; This House resolves that
¢ Committee on Qéficial Language
shall- be constituted.”

The wmotion was adopted,

.
i

1716 M=s,

ELECTION TO COMMITTEE
CoMMITTEE ON OFFICIAL LANGUAGE
MR. CHAIRMAN: We now go to

item No. 22—Contingent Notice of
Motion for Election to Committee,
Shri Mehta.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): “That in pursuance of sub-
section (2) of section 4 of the Official
Languages Act, 1963, the members of
Lok Sabha do proceed to elect, n
acrordance wnth the system of pro-
portional representation by meang of
the single transferable vote twenty
members from amongst themselves tw
be members of the Committee to re-
view the progress made in the use of
Hindi for the official purposes of the
Union and submit 5 report to the Pre-
sident making recomnendations theve-
on in accordance wiih sub-section (3)
of Section 4 of the said Act.”

MR. CHAIRMAN: The question is;

“That in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1968, the members of
Lok Sabha do proceed to elect, in
accordence with the system of pro-
portional representation by meaans
of the single transferable vote,
twenty memberg from  amongst
themselves to be members of the
Conmmittee to review the progress

made in the use of Hindi for the

official purposes of the Union and
1207 LS8
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submit a report to the President
making recormnmendetions thereon
in accordance with sub-section (3)
of Section 4 of the said Act”

p———

The motion was adopted,

1717 hrs.

BANKING SERVICE COMMISSION
BILL

MR. CHAIRMAN: We now go %o
the next item of legislative business,
Shrimati Rohatgi.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to move:

“That the Bill to provide for tne
establishment of a Commission for
the selection of personnel for ap-
pointment to services and posts in
certain banking institutions and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.”.

Sir, the Bill for consideration seeks
to set up a Service Commission for
recruitment of personnel for the pub-
Tic sector banks. The objects and
reasons accompanying the Bill set out
the purpose, but as this is an impor-
tant piece of legislatioh, I wish to
place before the House the considera~
tions that have weighed with the Go-
vernment in bringing forward this
legislation.

Manpower planning and develop-
ment have assumed increasing ime
portance after nationalisation of the
major banks, The task before the
public sector banks is o take banking
to unbanked areas and service the
diverse productive uctivities which
had been traditionally outside the
purview of the organised banking
sector. Without the support of quali-
fied manpower, the public secter
banks will be greatly handicapped in
fulfilling their basic tasks. Zvery
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year, with the massive branch expan-
sion programmes, about 20-25 thou-
sand youngmen and womep are en-
tering the services of the various
public sector banks. It is therefore
of the utmost importange that their
recruitment procedures are properly
streamlined so that persons with
requisite .skills and talents come to
be employed by them. Moreover, as
these are public institutions, the pro-
cedures have to be more objective and
impartial.

1718 hrs.

[Sarr G. Vmu;vmamx in the Chair]

With this object in view the re-
cruitment procedures in the public
sector banks have been under review
for some time. Tby Banking Com-
mission covered, among other things,
the important aspects relating to re-
cruitment and focussed its attention on
the need for rationalisation of recruit-
ment policies in the banks, through
proper control over the quality of in-
take at the clerical level and induction
of fresh blood at the level of junior
officers. The Commission has there-
fore suggested the estgblishment of an
jndependent Commission on the lines
of the UP.S.C. for the recrmitment of
staff at the clerical and junior officers
level for all public sector banks. Gov-
ernment has accepted the recommenda-
tion of the Commission and the Bill
seekg to give shape 1o it.

The Scheme of the Bill is simple and
the noteg on clauseg explain the
various provisions of the Bill. I would
only highlight some of its important
provisions, The Bill seeks to set up
on the lines of UPSC & recruitment
agenty to be called the Banking
Service Commigsion, as an independent,
impartial and highpowered body. The
Commission will conmst of the Chair-
man snd not more than eight members,
Onit of these members, not less than
half shall be persons with at least 10
years' experience in banking and finan-
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cial institutions. The Chairman and
members will have a fixed term of
office and would be ineligible for ap-
pointment after retirement to any post
in any Government or banks or finan-
cial institutions,

The jurisdiction of Commission will
cover all the public sector banks,
namely, State Bank of India, its seven
Subsidiaries ang the fourteen notiona.
lised banks in the atter of yrecruitment
of clerical cadre ang officers at the
junior level. It will bring about uni-
formity in the qualifications and
eligibility standards for recruitment
among al] these banks. Moreover, re-
cruitment by an independent, high-
powered outside body will remove the
complaints one often hears of favouri-
tism and nepotism in recruitment.
The scheme of recruitment will be
devised by the Commission in a way
that takeg cognizance of the needs of
the banks for persons from different
regions. The Bill provides that, while
notifying the vacancies t> the Com-
mission, the bankg will indicate not
only the total number of vacancies
required but also furnish the number
of vacancies which exist or likely to
exist in a state or group of states. The
Commission will have regicnal offices
and will organise recruitment in a sys-
tematic manner.

Ags the hon Members are aware. the
system of induction of direct recruit.
ment at the junior officers’ level varies
from bank to bank. In a few banks
the existing agreements do not allow
for any recruitment of afficers at the
operational level. The Bil] geeks to
remove these restrictions snd provides
that at least 25 per eent of the vacan-
cies at the junior officer<’ level will be
arranged by the Commission.

We have also taken care to see that
in {ts recruitment policies the Com-
mission reflects as far as possible the
healthy norms and standards which
have been worked aut hv the Govern-
ment for vecruitment t6 public gerviees
The public sector banks today follow
reservation to the extent of 15 per cent
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for Scheduled Castes anq 7.5 per cent
for Scheduled Tribes in their recruit-
ment. The Bill makes g special pro-
vigion requiring the Commission to
observe from time 10 time such reserva.
tion as the Government follows for
recruitment to public gervices.

The expenditura ot the Commission
will be met by participating banks
themselveg and it will not involve any
expenditure to the public exchequer.
The Commission would formulate its
own procedureg on various matters
connecteg with recruitment and place-
ment of candidates in different banks
These are matters of details which the
Commission will have to work out
after it has been set up. Certain amount
of flexibility hag been provided by
allowing the Commission to lay down
these procedures by means of regula-
tiong to be framéd under the Act.

I will not take any more time of the
House by dilating on the details of the
Bill. I hope the hon, Members will
accept the basic idea behind the Bill.
The establishment of a Commission, on
the lines envisaged, will impart objecti-
vity and impartiality 1n the recruit-
ment procedureg of the banks by pres-
cribing uniform Qqualifications and
eligibility standards applicable in all
public sector banks, and thereby help
to tap the right type of persons for the
banking industry,

MR. CHAIRMAN. Motion movedq:

“That the Bill to provide for the
establishment of a Commission for
the selection of personnel for ap-
pointment to services ang posts in
certain banking institutions and for
mafters connected therewith or inci-
dental thereto, be taken into consi-
deration.”
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SHRI Y. S. MAHAJAN (Buldana): I
raise to support the Bill brought for-
ward by the hon, Deputy Minister in
the Ministry of Finance.

Banking is a service of vital import-
ance to industry, commerce and agri-
culture. It is concerned with the
creationn of credit money and ils dis-
tribution bctween varioug userg such
as_indusiry anq agriculture or between
imstitutions and individuals. In fact,
the smooth working of a modern
economy depends on the pruper regula-
tion of credit with which the banks are
concerned. The question, therefore, of
recruitment of the personnel of hank-
ing institutions assumeg great import-~
ance.

The Banking Commission had recom-
mended the establishment of such a
Commission in its Report in 1872, In
fact Government have been rather late
in bringing forward this very important
and necessary plece of legisglation.
When the Banking Commiasion report.
ed, that is at the end of 1871, the com-
mercial banks in India had a networt
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of 12,000 branches and the personnel °

exceedid 2,830,000, According to an
estimate made py the National Insti-
tute of Bank Management the total of
kank personnel was expected to in-
crease upto 3,38,000 by the beginning
of 1975. The 15 public sector banks
today recruit about 18,000 educated
youths for clerical and alliei jobs and
about 1500 officers from the most talent.
ed of our graduates and post-gradu-
ates. The ratio of officers to clerical
staff which was about ] to 3.5 in 1970
is expected to go up to 1 to 1.5 by
1985.

Before nationalisation, some of the
big commercial banks had made some
arrangements of their own for recruit-
ment of their staff. The Institute of
Bank Management and the Reserve
Bank of India through the Bankers'
Training College run some short-term
and long.term courses for recruitment
and training of bank stafi. But these
arrangements are not adequate even
to meet the requirements for recruit-
ment of higher cadres, The largest
proportion of banks staff consists of
clerks and cashiers. The recruitment
policies followed by most of the Indian
banks before nationalisation were not
based on either scientific lines. In
several cases even minimum gqualifica-
tiong were not insisted upon. The
Banking Commission has reported that
in many cases people who had not even
passeq matriculation ¢xamination were
recruiteq as clerks. There wag no
proper evaluation of the aptitude or
capacity and very often caste and
relationship determined the choice of
candidates. Lack of training facilities
however aggravateq the problem and
banks found themselves with staff
which had neither aptitude nor ability,
to carry out the jobs assigned to them.
The Bill therefore is welcome, It seeks
to provide for proper methods of selec-
tion for recruitment of clerical stafl
and other cadres ang junior officers.
It proviiles for the establishment of a
body corporate to be called the banking
service *ommission, It shall be the
duty of the Commission {o hold com-
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petitive examinationg to recrait pecple
for clerical and allieq cadres, junior
officers cadre and such othar offivers’
caare ag the Central Government may
by notification specity. It shall consist
of a Chairman and 8 persons who in
the view' of the Government are men
of integrity, and ability and who have
experience of finance and business
administration, The Bill rightly
attacheg great importance to pelection
of people for the clerical cadre becase
the clerical personnel constitute the
largest proportion of the total man-
power and it is they who reach the
banking service to the people. Rapid
expansjon of banking ensureg further
that many of them will gsoon get pro-
motion to the officers’ cadre. It has
been estimated that every clerk can
hope to reach the officer’s level in 10
or 12 years time. Every clerk 1s
therefore a polential officer. But to be
eflective, recruitment should attempt
to attract appropriate skill; anq atti~
tude and search for suitable talent
should not be restricteq to ihe first
point of entry in the bank at the
clerical level. It should also be ex-
tended to atiract sufficient number of
persons who possess execulive skill
With the funclional enlargement of {he
banks, they require the service of
experts, such as agricultural scientists
and those who are axperts in engineer.
ing. Recruitment of such persons
shou!d also be considered by the bank-
ing commission, A provision in the Bil}
enables the Government to increase ihe
proportion of such junior staff {from 25
per cent to 33.3 per rent. In my view
it s a welcome provision.’

There is a praovision that a certain
percentage shall pe reserved for Sche-
duled Castes and Scheduled Tribes
Thig perceniage has to be determined
according to the general principles and
also the requirementg of the banks. One
provision saysg that the Commission will
have certaip, advisory functions, It 1s
an important provision., We know how
In Government service very difficult
problemg of promotion and seniority
arise. It is better that they are gdlv-
ed by a third body rather than the
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superior officers who have sometimes
prejudicey against people working un-
der them. I hope this provision will
be used for that purpose,

Finally, there i a last clause which
says that {flie Government may extend
the provisions of thig Bill to cther
banks if they so desire, If the banking
gervice commission coulq cover the
requirements of other commercial
banks also, s0 much the better., We
will have wuniform standards for
recruitment of personnel in all the
banks. With these words I support
the Bill
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MR, CHAIRMAN: You can continue

HIAT AFAT F——HR szoT & AR your speech tomorrow. Now the

98 <9 4 5 ﬁqmq: ‘l’l%j?r § E‘ﬁ House stands adjourned till 11 AM.
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